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CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,
NEW DELHI ©

O.A. No. 1028/¢1
T.A. No. 159

DATE OF DECISION_ 17.9.,\991

shri Kanwar Singh Retitioner Applicant

Shri G,0, 3handari

Advocate for the Retitioner(s)applicant

Versus

Delhi Administration & Cthers Respondent

Smt, Avnish Ahlauwat Advocate for the Respondent(s)

The Hon’ble Mr. P.K., Kartha, Vice-Chairman (Judl

. The Hon’ble Mr., B, N, Dhoundiyal, Administrative Member

Whether Reporters of local papers may be allowed to see the Judgement ? L}VJ
To be referred to the Reporter or not ? / k

1
2
3. Whether their Lordships wish to see the fair copy of the Judgement ‘7 e
4

Whether it needs to be circulated to other Benches of the Tribunal ?

{Judgement of the Bench delivered by Hon! Lle
Mr, P.K. Kartha, Vice-Chairman)

The applicant has worked as a daily-wage/casual
L.D.Ce in the GFFice of Chairman, Examining Body, Delbhi
Administration from 4,2,1988 to 22.3,1991, The pressnt
application was Filed on 29,4, 1991, On 3.5.1991, the
Tribunal pzssed an interim order diractiﬁg that he shall
not be terminated if veacancy is available and that no
other ad hoc appointment should be made to rasplace his
services,
2. We have heard the learned counssl for both the

narties on the cuestion of preliminary ghjections ralsed
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have contended that the Examining Sody is o1 auscnomous -odv
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atd that it is not a Depertment of the Dal i Admninistration,
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1%t has been zrgued that this Tribunal hizs no jurislticeion

N the present aoplication, .
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extracted asbove, that the Examining

- 1

“egal entity wihich can sus and be sued &8 by iLs nane,

amployees engaged b

Zocy notwlithstanding the fact that 10 io unia?y the
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